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Write the reguired particulars only on the flap provided on the top of “Question Paper-cum-Answer Book”: and not at
any other place.

Do not write any mark of identity inside the “Question Paper-cum-Answer Book” (including paper for rough work) i.e.
Roll No., Name, Address, Mobile No./Telephane No., Name of God etc. or any irrelevant word other than the answer
of question. Such act will be treated as unfair means. In such a case his candidature shall be rejected for the entire
examination.

A candidate found creating disturbance at the examination centre or misbehaving with Invigilating Staff or cheating
will render him liable for disqualification. He shall also be liable for penal action under The Rajasthan Public
Examination (Prevention of Unfair Means) Act, 1992.

The number of questions and their marks are indicated in the “Question Paper-cum-Answer Book”,

The answers of the questions should strictly be written in the space provided below question and not elsewhere,
otherwise, such answer shall not be assessed by the examiner.

The candidate should write the answers in the provided space. No Supplementary Answer Book shall be provided in
any case.

Specify an option of language Hindi or English, by ticking ¥ in box of “Medium of Answer” on the flap and answer in
the same opted language.

In any question, if there is any discrepancy in English & Hindi versions, the English version is to be treated as standard.
In case the “Question Paper-cum-Answer Book” is torn or not printed properly, bring it to the notice of Invigilator for
change or direction, at earliest otherwise the candidates will be liable for that.

Possession of any type of electronic device is strictly prohibited in the Examination Hall.
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Note: Attempt all questions. Marks of each question are mentioned against the
question.

ale: e g @ gy R | wde uw @ fog FaiRa sie sue W sifda 3 T )

Question No.1 [03 Marks]

Dinesh, a Hindu Indian Citizen, whose wife and daughter reside in India, goes to
Australia for business and after obtaining citizenship of Australia, marries an
Australian woman. Whether Dinesh can be prosecuted for bigamy on returning India,
by his first wife? Explain with relevant provisions of law.

g¥d & 1

e, ve freq wrdta AnRe, Rreed ool @ gt wRd d wd E AR &g
AT ST & qYl g8l B ArRedr Uk w¥E @ 418 UH areefargs after 9 fdaig &%
Jar 21 @ Ay @) wnd aodt w o v ool gr fefaars g s faan S
waar 27 A & gava vl |fd we S |

Question No.2 [03 Marks]

Babli, the girl friend of Bunti, gifts her father’s laptop to Bunti. Bunti knows
that it is her father’s laptop. Bunti, without trying to know, whether Babli’s father has
authorized her or not, takes away the above laptop.

Have, Babli and Bunty committed any offence? Explain with relevant
provisions of law.
Yo gl 2

48 9 el g gael) sy foar @1 duefu @8 @ fMge @t 71 ¢ BT I
Juety &1 aus AT &1 291 s 21 €46, 7' Sy & yaH 6l b gach B Sua
fyar < wiittaa fbar € 1 A4, I AU bR Fell Il 2 |

T qgd) 4 41 gRT IS ruRT fpur war 27 fafy & el wawrl afed wwe
Ediidl
Question No.3 [03 Marks]

15 years old Chintoo, on being failed in examination, became upset and

frustrated by the admonition of his father, calls and takes advice from his maternal
uncle Ganesh, who carries business in Bombay. Ganesh asks Chintoo that “you come
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to me, | will make your life.” On this, Chintoo, without telling his father, secretly, goes
away to Bombay and starts living with Ganesh. Explain with reasons regarding
criminal liability of Ganesh.

YT &I 3

15 gty feare yden 4 arqefivl € ue faar & sic & wen @ e gl o a3
R, Wil drEg d QAR BT 8, A W b ells ofdr & | 7oy fig @) b @ b g
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Question No.4 [03 Marks]

“A”, who is on bail from High court in a trial for the offence of murder, remains
absent without sufficient cause in the trial and does not appear even after issuance
of proclamation of the court. What proceedings can be initiated against the accused
by the trial court, in such situation?

g W 4

S 6 g @ yw & AR § Sem e § oWHad W, faarer # e gata
BRI J-[URRAd 8 Siidl 8 Ud iy gRT Wi 9o & 4915 ) QuiRerd & €lar € |
U gEn A AR ey g Afged @ fawe o srfafRal & s aedt &)

Question No.5 [03 Marks]

A letter in the custody of a Postal Authority, is required to an officer-in-charge
of a police station, as an important piece of evidence during investigation of a serious
case. The officer-in-charge of the concerned Police Station directs the Postal
Authority to deliver him the above letter. Write a short note regarding the legality of
such order.

Y AT 5

TF TR AR B FANY A U & WRAES AN B e wRER) @
APREEN (& UF @) TRyl e B HU A IEddl B | EfEd A @1 ARUES
FTHER e UGN &l I ud I ulReM & &1 fdu <dr #) S ey @l
fAfepq-=aar & wiger 7 wigng fewof) feiffay |
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Question No.6 [03 Marks]

In a trial, Ramesh is charged for the offence of Robbery. On completion of trial,
no sufficient evidence is found to convict him for the offence of Robbery. However,
there is sufficient evidence exist to prove the offence of theft beyond reasonable
doubt. In such condition, what order can be passed by the court? Explain with
support of relevant provision.

gy =T 6

e @) AR & <RI e B Uy BT SR AT i 81 faare gof 8w
e @ AW B ol 9d dnfig ox ¥ wata wew e g el wg o og
erelife A @ v gRege WdE A W wifda e 2q vafw wrd e ') o
Reyfyy § =mrarery g7 @t sy iR frar o dedr &2 gETd wagE B ane § W
HIfoTy |
Question No.7 [03 Marks]

“A” requests “B” to loan him a sum of Rs. 10,000/-. “B” refuses, upon which,
“A” stabs “B”. In the trial of above offence, whether this fact is relevant that “earlier
also in same manner “B” had deadly assaulted the persons who denied for lending
money”. Explain in brief, narrating the relevant provision.

Yyg HE&T 7

g g A 10,000 HUY VHUR & @ Wik peedi &1 A w0 #) qar 2 R W
g el @Y g, WX dal &1 Ith UM @ YR ¥ quT 4g ded gETd & 6 qd 7 A
FU QYR N A A B aredl R D A T ySR SATerar gwenl fhar or gETd
YIgeT B Jeelflad & wfdra § we @y |

Question No.8 [03 Marks]

During the investigation of a rape case, statement of a person is recorded
under section 164 Cr.P.C. in the court by a Magistrate “M”. During trial, prosecution
produces “M” as a prosecution witness before the special court and asks him to
disclose the procedure of recording of such statement. Whether “M” can be
compelled to disclose the above procedure? Explain in the light of relevant provision

of law.
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TATHR & UH YHIV  JI90 B WA 9RRET TN g1 U Afdd @ $A9 gy
164 TUg Ufhal dRdr & sraifa ~urwreaa & dwag by ot &) fRaner & SR sfgeE
et faffre ey # wHe Bl ARG Wel & wu A U9 eear ® 9 Sud 9t B
ddg B B U1 B Yhe &2 B BEdl & | 971 TT BT 9 URKAT Ude @ F
fager far S wear 22 A & Yed g aika we 33

Question No.9 [03 Marks]

“A” tells his wife “B” that “today, | have killed our daughter “C” by
strangulation.” Whether, “B” can be compelled to disclose above statement in A’s
prosecution for murder of “C”? Explain briefly in the light of relevant provision of
law.

Yo {9

U U el AT @ dEar @ b W aer aiue) 9 W @) el edray Ba
B G R F W B g B U B AMGaT § T B 9 BYa gt § gae
& B fagw far o wwar 82 A @ gEra wiaw™ @ e § Gt § we s |

Question No.10. [03 Marks]

What is the meaning of “Economic Abuse”, under The Protection of Women
from Domestic Violence Act, 2005?

g T 10

Be] faen & wftensil @1 wem aifdfaw, 2008, & siafa “afdfe gefaer” @ @
aifeury €2
Question No.11 [04 Marks]

What procedure shall be adopted by an investigating officer of police station
Chandigarh to examine a person residing in Dubai, as a witness? Explain, mentioning
appropriate legal provision.
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Question No.12 [04 Marks]

Whether an accused of non-bailable offence, can be released on bail by the

officer-in-charge of a Police Station? Explain with relevant provision of law.

e HEAT 12
a1 AR B e AN gr R sy s @ AR B SHAT W

grer o b &7 A @ e yraEs |fd we $if |
[04 Marks]

Question No.13
Describe the legal position in respect of variation of conditions of the bond

executed under section 4 of the Probation of Offenders Act, 1959.

g &l 13
sl uRder Afdfm, 1959 @ gRT 4 @ srgta Preafee R w3 g=gs @t wral

3 uRadg fFY o @ wwafa Al @ Rufd SealRaa @i |
Question No.14 [04 Marks]
What steps shall be taken by the Juvenile Justice Board at the time of initiation

of inquiry, to ensure fair and speedy inquiry of a child in conflict with law?

Yo AT 14
AR @1 Iesiad B dTdl didd @ g A ofid U B A fapeik =a1g
a1 g o] wd @la wiig gifad o g @ e Yol SITT?
Question No.15 [04 Marks]
Ramesh is arrested by the police for the allegation of the murder of Mohan. He

is taken to Doctor for medical examination. Doctor takes him in the cabin for
examination and Police officer remains seated outside. Only Ramesh and Doctor are
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present inside the examination room. Ramesh tells the Doctor that he has shot
Mohan and in the like manner, year earlier also, he had shot Hari with the same
revolver, which he has thrown into a canal.

Whether the above statement of Ramesh is admissible in evidence as
confession? Discuss.

Yo {15

e 2] fafecas & u o s st 21 fafecas Sud! udev 2q wer F @ Wian @
a1 Yfersr SfEaNT 9rex dor wEdl & | yderr FE § dad W q fafeess & g &
g1 W fafdcsie O dedl @ 6 39T Higd @ Mol aRax gar &1 & 9 f UBR ga i
gd 1l S & B IW Rareaw § Ml wRax g &) off, BIA 393 1 Tex § BF faa
gl
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Question No.16 [06 Marks]
Distinguish the followings-

Yed & 16
f=r @1 faafea sifdu—

(A) Abetment and Criminal Conspiracy.

(@) IRV UG RIS weuA |

(B) Common Intention and Common Object.

@) W I U9 Y S |

(C)  Summon Trial and Warrant Trial.

@) A fdEaRe ud gre fadgror|

Question No.17 [06 Marks]

What is the provision relating to examination of an accused of rape by medical
practitioner? Whether, such examination amounts to violation of legal right of not
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being compelled to be a witness against himself? Explain in the light of leading
judgments of Hon’ble Supreme Court.
Yed H&aT 17

goarcd & el afdd @ Rfecs aeart 9 uden wxam @ wWww q oFar
yrgurE 287 qur Ol udien W & fQwg wedl ¢q @1 Qag 8 B3 o & fAlde sfasr
1 Foeltd 87 AN egad A &y fofal & gere 3w Sy |

Question No.18 [06 Marks]
Explicate the followings-
g de&dl 18
1 &1 gHzIRY-
(A)  May presume.
(@)  Q[UYRUT B FHT|
(B)  Shall presume.
(@)  SULRUIT ST |
(C)  Conclusive proof.
(@) - Feargs aqd |
Question No. 19 [06 Marks]

To constitute an offence under Section 138 Negotiable Instruments Act, 1881,
which are the mandatory conditions precedent of time limits and what are the
provisions relating to interim compensation? Explain.

YT Al 19

Wbty forad arfafyus, 1881 &) €11 138 & Y & Mo & ford wny W] @
amsie gd ud et € ud sialRe efagfd @ wemr o @ur graee @2 we AR
Question No.20 [06 Marks]

What is “culpable homicide”? When does it amount to murder and when

doesn’t? Explicate, comprehensively.
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g3 &l 20

RIS FTd aE’ @l 37 g8 o4 Al a1 A0 ¥ ardl & 9 dd Ael? AW v

A @t o |
Question No.21 [10 Marks]

Ramlal Lohar is expert in making keys and Ravi is a Computer expert. In mid
night of 26.04.2018, Igbal, Harish, Jaggu and Jeetu pointed a country made pistol at
Ramlal & Ravi and threatened them to come with them or else they would be killed.
Both, under fear, go with them and as per direction of miscreants, Ravi deactivates
the security system of Vikram Jewelers and Ramlal opens the lock. The miscreants
remove and take away all the jewelry articles of Vikram Jewelers. Police starts
investigation on the report of Vikram Soni, the owner of Vikram Jewelers; obtains
Footage of CCTV installed at the show room, from the owner and pursuant to
informations given by the four miscreants in police custody, jewelry taken away from
Vikram Jewelers was recovered from their houses.

After completion of investigation, four miscreants are prosecuted for main
offence and Ramlal & Ravi are prosecuted to active role to aid the above offence.

During trial, prosecution gets examined Vikram Soni to prove the facts as to
the CCTV Footage, deactivation of the computer system and identification of jewelry
etc. Besides, independent witnesses of seizure of jewelry, investigating officer and
other important witnesses are Jlso examined. All the witnesses support the
prosecution story.

During examination of accused by court, all the four miscreants stated the case
as false. Whereas, accused Ramlal and Ravi stated to commit the alleged act without
any intention, due to fear of death. No witness is produced by any of the accused, in
their defence.

Write a judgment by mentioning the relevant provisions of law.

g &1 21

e SR aifdai 9 7 iRk @ e AT prgex H HERA XWdl 2| gdhdTd,
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fafer o geivTer wrawr sifba @ ok fafag
Question No.22 [10 Marks]

On 30.06.2019 at 2 pm Anil, Madan and Suresh were returning from college on
a Motorcycle. Suddenly, a car bearing number DJ-20-CA-1285 at great speed driven by
Naeem Khan, came from the opposite direction and hit the Motor Cycle. Resultantly,
both the pillion riders along with rider Madan singh fell down. The Car driver ran
away from the spot. Anil died on the spot and Madan got his left leg fractured and
Suresh got multiple abrasions. Police started investigation on the report of Suresh and
after completion of investigation filed charge sheet against Naeem Khan in the
competent court.

Apart from Suresh and Madan, the Medical Jurist Dr. Ravi, who conducted
postmortem and examined the injured, Head Constable Karan Singh, who conducted
mechanical Inspection of the car and motorcycle, investigating officer Dharmveer
Sub-Inspector were examined as prosecution witnesses. All the withesses supported
the prosecution story.

Accused claimed himself to be innocent and alleged that he was not driving the
car at the time of said accident and he had falsely been implicated by the police on

the basis of mere suspicion.
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Write a logical judgment on the basis of the given facts.
Y Ul 22

feies 30.06.2019 ! <IUBX 2 dul, AYA, Hed g G U ACIASfbel W Bletl A
e 32 9| srame fQuda R § e R AR Soi—20—1U—1285 &1 dTad AgH @A
Il My @ e g MewwiEfdd @ cady aR 41| uRvma:, \exaEfed aae qe (g
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qrTag ¥ FRY uF 99 fhar|
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IURIGT deal & e WR s aedira fAofa fafad |
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